BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 193 OF 2021

RG RESIDENCY APARTMENT OWNER ASSOCIATION
... APPLICANT
VERSUS
STATE OF U.P. & ORS. ...RESPONDENTS

FOLLOW-UP ACTION REPORT ON BEHALF OF NEW
OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY (NOIDA)

MOST RESPECTFULLY SHOWETH:-
1. That this Hon’ble Tribunal vide order dated 21.12.2021

directed Noida Authority to file follow-up action of removing/
demolishing illegal construction in the green area and

remedial action with regard to irregularities found.

2. That a letter dated 20.12.2021 was issued by the Senior
Manager, Work Circle-6, Noida to the Police Inspector, Sector
6, Noida seeking police protection for carrying out the
demolition on 21.12.2021 at 03:00 PM. A true copy of the

letter dated 20.12.2021 is annexed and marked as

‘ANNEXURE-1".

3. That the demolition has been carried out and illegal

constructions on green area of the society was demolished on
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21.12.2021 at 03:00 PM. Some photographs showing the

demolition which was carried out are annexed and marked as

“ANNEXURE-2".

. That pursuant to the demolition, the Senior Manager, Work

Circle-6, Noida vide letter dated 27.12.2021 issued to M/s.
R.G. Reeéidency Pvt. Ltd. directed for removal of C & D Waste
(Construction and Development Waste). A true copy of letter
dated 27.12.2021 issued by the Senior Manager, Work Circle-

6, Noida is annexed and marked as “ANNEXURE-3".

. That the inspection was carried out on 30.05.2022 and it was

found that the green area of the society was restored. A
photograph showing the restoration of green area is annexed

and marked as “ANNEXURE-4".

. That as far as the other irregularities referred in letter dated

18.10.2021 are concerned, M/s. R.G. Residency Pvt. Ltd. has
given its status and rectification report dated 18.05.2022 qua
those irregularities. A true copy of the status and rectification

report dated 18.05.2022 given by M/s. R.G. Residency Pvt.

Ltd. is annexed and marked as “ANNEXURE-5".

. That on inspecting the site qua this report, certain

irregularities were still found at the site and therefore, a notice

dated 15.06.2022 was issued to M/s. R.G. Residency Pvt. Ltd.
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by the General Manager (Planning), Noida. A true copy of the
letter dated 15.06.2022 is annexed and marked as

“ANNEXURE-6"

8. The present report with regard to follow-up action of removing/
demolishing illegal construction in the green area and
remedial action with regard to irregularities found is being

submitted for the kind perusal of this Hon’ble Tribunal.

DATE: 07.07.2022
NEW DELHI

| N ”W‘/
NV %)

(SUMIT GROVER)
MANAGER (PLANNING)
NOIDA
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ANNEXURE- 3
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Sub.: Status of Rectification of Irregularities referred in your letter No 2165 dated
18-10-2021 & our reply dated 28-10-2021, 4-02-2022, 04-03-2022 &22-03-2022
Ref.: Project “RG Residency” situated at Plot No GH-02, Sector 120, Noida.

Dear Sir,

This is with reference to your above referred letter dated 18-10-2021, Through which,
we have been advised to rectify all irregularities mentioned therein.

In the meantime, though the rectification of such irregularities was under progress, the
following actions were taken by the Authority against the company:

- 0On 20-09-21 - Sealing of our Sales Office;

-~ On 03-11-21 - Sealing of our unsold flats:

- 0n 20-12-21 - Cancellation of Revised Maps approved with Purchasable FAR.

Through our letter dated 22-03-2022, We have appraised that out of 10 irregularities, 6
were rectified and closed and for the rest of the irregularities, status on that date was
also appraised.

The current status of such irregularities is as under:

1 Query No 1 - Conversion of Parking in to Green Area

It has been already appraised vide our various letters including the latest letter
dated 21-03-2022 that the said area stands converted into Green Area.

Apart from that it is to appraise that in that area being open parking space, approx
85 parking’s were planned. All such parking’s were not allotted and the new parking
space has been assigned to the residents to whom parking’s allotted under such
area.

Irregularity stands rectified and no further action is expected.

2 Query No 2 - Wall at Basement and Stilt floor level.

It has been already appraised vide our various letters including the latest letter
dated 21-03-2022 that the wall is constructed on temporary basis till the completion
of Phase 2 construction and it will stand removed with completion of phase 2.
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Distt. Gautam Budh Nagar, - Fhe General Manager (Planning),
Uttar Pradesh. The AGM, Group Housing,

?egd./cd;rp.;omce t G-05, Ground Floor, Plot No. 5U, LSC B-Block, RG City Centre, Lawrence Road, Delhi-35
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Apart from that it is to appraise that approx. 50 parking’s were assigned iq the
area other side of the wall and new parking space has been assigned thereagainst.

Irreqularity stands rectified and no further action is expected.

. Query No 3 Area of parking wherever smaller than standard size

It is to appraise that in that total approx. 25 parking space were found under size
as against the standard size.

All such parking’s were not allotted and the new parking space has been
assigned to the residents to whose parking’s were found to be of under size.

Irreqularity stands rectified and no further action is expected.

. Query No 5 Occupancy Certificate of Tower P (Commercial Block)

The application for issue of Occupancy Certificate is filed and as per our
architecture there are rectifying the observations of the planning department
separately.

As per the information received from the concerned, all the documents have been
provided and in case any further information will be required, the same will submitted
in due course.

It can be considered as no action required since dealt separately.

. Query No 6 - Construction of unauthorised structure called temple

The company has not constructed any unauthorised structure recognised as
“Temple” nor given any permission / Consent to Apartments Owners Association
(RGRAOA) to construct the same.

The said structure has been constructed by RGRAOA after handover of
Maintenance to RGRAOA.

The directions to demolish the same has been communicated to the office
bearers of RGRAOA in various meetings taken place during the visits of Authority
officials. -

In view thereof, we hereby request to you to give necessary directions directly to
office bearers of RGRAOA for demolition, if considered appropriate.

No action is required as it can’t be rectified by the company.

. Query No 7 - STP is not functional as per plan.

The issue of non-functionality of STP is raised by the current office bearers of
RGRAOA again & again with the authority stating that there is No STP. Contrary to
that the STP was well installed & operational in accordance of the occupancy level
of the residents. The STP plant has been designed and installed for 1110 KLD (370
KLD X 3 each) means 3 sections of 370 KLD each to be made operation / functional
in phased manner as per the occupancy level of the society. Here it is worthwhile to
update that the phase 1 the project was completed in 2015 and the possession
offered. As per the requirement, the section 1 of the STP was made operational long
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back at the appropriate time. You will appreciate that over a period of time, the plant
requires repair which is to be dealt as maintenance activity.

After completion of the project, the maintenance was taken care by an
independent agency. The Apartment Owners Association was also constituted way
back in 2017 (RGRAOA). As reported by the maintenance agency to us, the desired
repair of the plant could not take place due to non-payments of the maintenance
charges by the residents to them. The efforts made by the RGRAOA of that time for

collection of the dues also remained unmaterialised and as a result major repair work
could not be carried by the maintenance agency.

The inspection of authority took place in 2019 also and the STP was reported

- non-functional. It was made functional that time also and brought to the notice of the

authority at such time that unless the residents will be paying their dues on time, this
kind of irregularities may happen again and again.

Here it is worthwhile to draw ydu attention that we were permitted by the
authority through its letter dated -------- to use the Authority’s STP line for
disposal of waste. (Copy enclosed)

It is to mentioned that w,ef, from 1-1-2020, the maintenance was taken over by
the RGRAOA from the maintenance agency and the were unable to maintain the
STP or say STP plant was mis-managed by them and the plant became non-
functional due to requirement of repair and replacement of some of the equipment’s
which requires the expenditure to the tune of around Rs.20 Lakhs as per the
estimates of vendor.

Thereafter, as a tool of arm twisting, they started making false complaints at
various forums and agencies like Noida Authority, National Green Tribunal (NGT)
etc. Since the said expenditure need to be borne by the residents but they want to
put the burden of such expenditure on the developer company, they raise such false
allegation that “NO STP” installed. The report of the agency (SIMA Lab Puvt. Ltd.)
who installed the STP and made that operational as well as functional, is available
and attached for your ready reference. (Copy Enclosed)

In order to check & verify the status of the STP, an Inspection has been
conducted out by the team of UPPCB on 28-01-2022 as well as recently on 12-04-
2022 wherein the samples were also taken. From the test report of the samples, it is
evident that the STP is functional and results are within the norms. (Copy enclosed).
Present officed bearers of the RGRAOA, were again trying to put an allegation that
the STP is not functioning and made an RTI with Jal & Sewer Department of Noida
Authority.

Since the STP was functioning since January, 2022 after due repair in response
to the IGRS of the RGRAOA, concerned “Jal & Sewer Department of the Noida
Authority confirmed them that STP is functional. (Copy of the said letter is enclosed).

Kindly take a note that the company has applied for CTO which is subject matter

of consideration under the petition filed by the company in Lucknow bench of
Allahabad High Court. Since STP is functional, and the issuance of CTO is under
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hold and matter is Sub-Judice, the need of the CTO shall be kept on hold and the
irregularity shall be treated as rectified.

Irreqularity stands rectified and no further action is expected.

7. Query No 8 Repair & reinstallation work of Fire penal at Tower A & B

It has been already been appraised to you vide our various letters including the
latest letter dated 21-03-2022 that the all the repair work of the fire detection panels
has been done and it is also to appraise that mechanism for issuance of NOC after
any repair work is not in existence with fire department.

Irregularity stands rectified and no further action is expected.

8. Query No 10 Repair & Reinstallation work of Lift of TowerH & G

It has been already been appraised to you vide our various letters including the
latest letter dated 21-03-2022 that the all the repair work of the 3" Lift of Tower H &
G to make them functional were done and the lifts stands handed-over. The copy of
safety licence has also been already submitted.

Irregularity stands rectified and no further action is expected.

9. Query No 9 Reinstallation work of 3" Lift of Tower A.

The said work is under progress, however irregularity is not under our control and
the same is expected to be rectified within this i e Reinstallation work of 3 Lift of
Tower A.

As per the details submitted earlier, the revised order (in exchange of the material
supplied by them) to M/s Kone Elevators (India) Pvt. Ltd. was placed by the company
and the Material is expected to be delivered at site in the last week of March but due to
Lockdown / corona pandemic in “China” happening again and again the supply of parts
which has to come from “China” if delayed.

Now, M/s Kone Elevators (India) Pvt. Ltd. has confirmed that the delivery of the material

will reach to site by 16" May and thereafter within 15 days to 30 days it will be made
functional.

Accordinqu, Irregularity No 9 will stand rectified Shortly

10.Query No 4 Water leakage from Expansion Joints/Pipes.

It is submitted that all the irregularities mentioned in the letter dated 18-10-2021 stands
rectified except this Query No 4. In this regard as submitted earlier also, the work order
was awarded and work was started.

The office bearers of the RGRAOA, have stopped the work by stating that the way of
the work of repair is not acceptable to them and the stooped the team to work.
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“In order to carry out the work the police support was also sought and a call at 112 was

made, which was brought to your notice also vide our separate letter dated 09-03-2029
in addition to other letters. (Copy Enclosed). The details thereof are as under

Date Time PCR No. Event No
04-03-22 | 4.49 pm UP-32DG4675 P04032207490

In addition to the above, it is also worthwhile to mention that the project was completed
more than 6 years ago and Occupancy certificate was also obtained on 09-09-2015.
Since then, it is maintained by the maintenance agency. Further w.e.f. 01-01-2020, the
maintenance of the project is handled by RGRAOA.

Though this repair work shall be carried out by the RGRAOA, but in the interest of the
project and its residents, the company is ready to get the work done, but it is possible
only if the RGRAOA do not create obstacles in the work. Considering the technicalities
involved, in continuation to our earlier request, we once again request your good self to

call a joint meeting of the Office bearers of RGRAOA and us at your office to find out the
amicable solution to this work.

In view of the above submissions and updates, it can be concluded that all the out of the
10 point 8 stands rectified, 1 got delayed due to Corona Pandemic in “CHINA” and 1
due to obstacles created by the RGRAOA.

We hereby mention that the following actions were taken against the company by the
Authority primarily due to non-functionality of STP.
On 20-09-21 - Sealing of our sales office;
- On 03-11-21 - Sealing our unsold flats;
- 0On 20-12-21 - Cancellation of our Revised Maps approved with Purchasable FAR.

In view of the above, it is established that the STP is functional. Apart from that the other
irregularities also stands rectified.

Therefore, we hereby once again request your good self as under:

a) De-seal our sales office:

b) De-seal our unsold flats.

¢) Restoration of Cancellation/Suspension of our Revised Maps with Purchasable FAR.
Your Kind cooperation in this regard is highly solicited.

Thanking You,

Yours Sincerely_
ForRG Res; nc? Pvt. Ltd.
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